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Hon'ble Shri B .N.Dhoundiyal, Membe r(a)
Hon'ble Shri B«S. Hegcde, Member(Judicial)

Shri I« Harit '
S/o Sh,ltwari :’tamlliarlth,
fe-iﬁp.?.t (?‘.imélt?{le H'De],m . eeo+ Review applicant

(BY & voc ate Shri P.L.Mimrc th )

. Union of India through Secy.to the
; Ministry of Agriculture, Krishi Bhawan,

NeywDelhi-1

2, The Director General,Indian Council of
Agricultural Fesearch, Krishi Bhawan,
1

Ne w Delhi-
3, The Director, Indian Agricultural FRese arch Insi tute,
Pusa, New elhl ..+ Respondents

(By Advocate Sh., Manoj CGhatterjee )

CREER

(Delive red by Hon'ble Sh, BeSe Hegae, Membe r(Judicial)

He ard.the learmed counsel for both the

] oarties and perused the review application. #4pplic ant has

| filed a review application seeking review of the order
dated 6.9.93. The Tribunal has disposed of this application
on the ground that OA as premature since his representation

was under conside ration with the department, Accordingly,

;J'.* OA was cismissed, however, the petitioner was directed to

approach the Tribunal, if so advised, in the case of

adverse decision being taken by the Respondent in accordance

{ with 1aw.
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our attention that so far, the respondent has not passed
any crder on the representation made Dby him. W hawe sen
the Review application, we are satisfied that Review
application can be disposed of by circul aticn under

Rule 17(3) of the C.A.T (Procedure) Rules, 1987 and we

pmceed to do so.

' . A On perusal of the pleadings, we find that
the applicant's contention is that he should be
regularised w.e.f. 22.3.1988 against reserved vacancy
as Assistant Administrative Officer. In accordance
with the Recruitment Rules, 3 year service in the

&gradebsuperinbencp\nt are eligible to be conside red
for appointment as Asstt.Administrative Officer in

the pay scale of ks 2000-3500. The applicant was appointed

as Superin'tend@nt Wel oft 22:3.1985. 'rhelefore, he woul d

be eligible for consideration to the post of asstt,

e i e S SRS

Admini strative Officer we.e.f. 22.3.1988.

44 Re spondents in their reply have stated that
the aspplicant who is a Sch.caste employee belongs to the
reserved category is now claiming for promotion sgainst
a reserved quota for the post of Asstt.Administrative
Officer which has already been filled up in 1987 by a
senior unreserved candidate asgainst the point No.22

bec ause at that time no eligible reserved candidate was
available to fill up the said post. Since the applic ant
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he could not be acgommodated in the year, 1987 and at that
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in the said post against the said quota as per Recruitment
Rules. As per Rule, there is no carry forwerd of reservation
from year to year in the case of group A & B post. The post
of Asstt.Administrative Officer is group'B' post and there

is no carry forward of reservation quota in group'B' category.
There fore, the gpplicant could not be considersd for the post
in the year, 1987. Since there was no existing vacancy in
1988 when he was eligible to be considered, however, keeping
in view of the exigency of services, he was given adhoc
promotioh as Asstt.Administrative Officer on 18.3.1989 and
he continued as Assistant Administrative Officer till he was
requl arised on 1,2.90. It is contended that the gplicant
has been rightly given the benefit of regularisation earliest

possible regular vacancy next reserved point for 3.C.

o P It is well settled that the scope of the Review
soplication is very limited and a ReA. is maintainable only
if there is an error aparent on the, K face of the record or

some new evidnce has come to notice ete.

6. In the circumstances, we are of the opinion’ that
neither an error on the face of the record has been pointed
out nor any new facts have brought to our notice calling
for review of the judgment. We do not see aﬁy merit in the

ReA. and hence the same is, therefore, dismissed.

E.b.JM-;L/

(BsS. Hegae) (B-N.Ihoundiyal
Me mbe r{J ) Me mbe r(A)
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